CENTRAL ADMINISTRATIVE TRIBUNAL '(’\\\
PRINCIPAL BENCH _
O.A. No.1258/2002

Naw Delhi, this the 20th day of May, 2003

HON’BLE SHRI JUSTICE V.S5. AGGARWAL, CHAIRMAN
HON’BLE SHRI GOVINDAN 5. TAMPI, MEMBER (A}

sri Kishan S/o Shiri Karan Singh,
R/0 : Vill: Nangla Jauhari, PO: Khanda,
"\ Distt.: Agra (U.P.).
wWworking in the office of:
azst Divisional Enginesr,
Under PWI (Special), Itawah, {(U.P. ),

.. -Applicant

(By Advocate ! Shri U. Srivastava)
varsus
3 union of India, through
_/ i. Tha Ganaral Manager,
Northern Railway,
IS Baroda Houze,
/ New Dslhi,

The Divisicnal Railway Manager,
Northern Railway, Allahabad,
{(U.F. ).

=3

The Divisiconal superintending Enginesar{I1l),
Northern Railway, Allahabad,
(UIPI)'

45}

a4, Tha Azst. Divisional Managei,
Northern Railway, Itawa,
(U.P.).
. . » » Respondents
., (By Advocate : shri Rajinder Khatter)

RN
N\“ ORDER (ORAL)
SHRI JUSTICE V.S, AGGARWAL, CHATIRMAN :

{earnad counsal Tor applicant states that he
withdraws the present application bacauss the
applicant has not contacted him.

z2. Keeping in view the aforezaid statsment, CA is

(V.S. AGGARWAL)
CHAIRMAN

izmissadi\as withdrawn.

fravi/




